MR. DEPUTY CHAIRMAN: Okay. We will allow it during the Zero Hour. ... (Interruptions)...
Your notice will be considered for Zero Hour. It will be taken up. ...(Interruptions)... It will be
taken up. ...(/nterrupt/‘ons)... You have given a Zero Hour notice, but today there is no Zero
Hour. ...(Interruptions)...

DR. MANOHAR JOSHI: Sir, people have come from thousands of miles.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: People will come, but notice has to be there.
...(Interruptions)...

SHRI S8.S. AHLUWALIA (Jharkhand): Sir, this Zero Hour notice may be converted and
taken up in Calling Attention tomorrow. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: This is what | am saying. ...(Interruptions)... JI3d Sil, 3Tq
AT Al W SIgl...(¥aYT)... Please allow discussion on the Short Duration.
...(Interruptions)...

SHRI S.8. AHLUWALIA: Sir, Jaitapur issue is a serious issue. ...(Interruptions)... We
should discuss this issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am saying that it will be considered. ...(/nz‘errupﬂons)... SIE
raise TR, .. (STGET).... SR ST, M9 98 SIS (FaeT). ..

DR. MANOHAR JOSHI: Sir, if you don’t allow us to speak on the issue, we have to stage a
walk out in protest. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You can raise it tomorrow during the Zero Hour.
...(Interruptions)...

DR. MANOHAR JOSHI: Sir, the Shiv Sena is protesting against this.
...(Interruptions)...

it IuHTIT: I3 ST, 39 37U e TR ST ST MMYS el a1 T2 Bl (FIET)....

DR. MANOHAR JOSHI: We are staging a walk-out on this issue because the Government is
not taking any action. ...(/nterrupﬁons)... The project is still going on even when the people are
protesting. ...(Interruptions)...

(At this stage some Hon. Members left the Chamber. )
SHORT DURATION DISCUSSION

Statement regarding Commonwealth Games, 2010 and the
developments that have been place thereafter

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy Chairman, Sir,
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some days ago a newspaper item appeared in a section of the media as to what the Comptroller
and Auditor General was likely to say. As soon as that news appeared, — because the finger
was pointing to the Office of the Prime Minister,— a nervous PMO, got our friend, Mr. Ajay
Maken, the Minister of State in the Ministry of Youth Affairs and Sports, to make a hurried

statement that very day.

The statement deals with the structure under which the Commonwealth Games were
conducted. Sir, | have my full admirations, as also sympathies, for my friend, Mr. Maken, for
more than one reason. There is no impropriety that he did in connection with the Games. | have
sitting in front of me, at least, two former Ministers who were, if | may call them, the vigilant and
the moral objectors. They were the ‘whistleblowers” who were trying to object to what was going
on, and, curiously, they both went out of Government. But, Sir, Mr. Maken’s statement reveals
very little. It conceals much more, and one of the questions that really arises is, why does it
conceal so much of information in relation to the Games and tries to side-step the real issue as

to how the structure for the Commonwealth Games is really created ?

Sir, the Commonwealth Games were a major international event. There was a larger
objective that one such international event is held in a city like Delhi; you are able to showcase
India to the rest of the world; you are able to promote Indian sportspersons and then gradually
try and emerge as a world’s sporting power. Sir, it is the regret of everyone in this country that
what was intended to be a major international sporting event converted itself into a massive
scandal due to the manner in which the structure of the Games was created, the manner in
which various executing agencies were empowered to go ahead and award contracts, the large
sum of taxpayers’ money which was spent on various projects, and the disproportionately high
costs at which the projects were undertaken. And, these are all kinds of agencies. You had the
Sports Authority of India; you had the CPWD; you had the NDMC; you had the DDA; you had the
Government of Delhi. Each one of these agencies which organized these various projects spent
literally thousands of crores on each one of them. How much of this money has been
squandered away, how much of this money has been usurped, still remains a major national
concern, and we find today that by a statement of this kind, an effort is being made to conceal

as to who are really responsible.

Sir, let us look at the magnitude of what has happened. You had projects which were not
completed. You had stadiums which were not completed by the time the Games were over.
Your stadiums, which were to be built for the Games, are not even completed today, literally one
year after the Games. You have major streets and areas of Delhi like Connaught Place which are
still under construction where money was to be spent for the Games. You had the so-called
beautification drive of Delhi where you spent money; you uprooted them and then you again

spent money. Sir, the Prime Minister has made a statement immediately after the Games that
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‘be you ever so high, you will not be spared; the law is above you; nobody will be spared.” But
from the reports which are coming out what now appears is that there is a structured effort of the
Government that the buck of the Commonwealth Games must stop with only one man, the one
person who by taking some route and by using some influence became the Chairman of the

Organizing Committee.

It is too big a scandal, Sir, for the buck to stop at one man. Whether it is the Government of
the National Capital Territory of Delhi or it is the Central Government through its various
agencies, none of them must escape responsibility. And, if heads are to roll in this, it must be
the heads of these Governments because they are the ones who were really entrusted with the

primary responsibility as far as the people of India are concerned.

SHRI SHANTARAM NAIK (Goa): What about the voters who had voted for them?

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, allow the discussion to proceed.

SHRI ARUN JAITLEY: Sir, the Minister’s statement merely says that there was an
Organizing Committee that was set up. This is a statement made in the House. There were
statements that he made outside, and | am entitled to refer to the statements made outside also
because when the House is in Session, every word of what a Minister says has to be taken into
consideration. It meant, ‘We had to create such a dubious set up because our hands were tied
on account of what the NDA Government had done’! The burden of his song and the statement
entirely is that the NDA Government had done something which led to the appointment of the

person who was appointed the Chairperson of the Organizing Committee.

Sir, when | was referring to former Ministers who are, both coincidentally and pleasantly for
us, present in this House, | did not have the slightest doubt that they were the best witnesses of
what had happened. And, this is one case where this House will have to take an extraordinary
step: after the documents which | place before this House, all files which have been held back in
the Minister’s statement and all documents which have been held back, one by one, must be
summoned to the floor of the House for inspection by every Member of the House. It is a
monumental deception which has been practised on this House and on the people of this
country as to how the structure of the Games was created and how alongwith that structure the
various agencies of the Delhi Government and various agencies of the Central Government

decided to function.

Sir, the Games commenced with the Indian Olympic Association approaching the
Government of India in 2003 saying that it wants to make a bid. The Games are a property of the
Commonwealth Games Federation. That is one of the International Federations and just as FIFA

owns the World Cup, Soccer, ICC owns the World Cup, Cricket, they are the owners of this
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event. The Commonwealth Games Federation, which is the international body, owns the event.
The structure is that they have their affiliates in India. It is the BCCI in the case of cricket and the
Football Association in the case of soccer. In the case of Indian International Olympics, Asian
Games or Commonwealth Federation, it is the Indian Olympic Association. So, they deal with
only their affiliates. But, for the Olympics, the Asian Games or the Commonwealth Games to be
organized, their affiliate doesn’t even have sufficient money to prepare a bid document.
Factually, when a bid document was prepared, the Indian Olympic Association had no money
even to prepare the requisites of the bid document. That money too had to be given as a grant
by the Sports Ministry. That actually did happen. So, the structure of the Games has always
been that the Games remain a property of the Commonwealth Games Federation and various
national associations bid for it. And, in this case, the two eventual bids were the Canadian bid
and the Indian bid. India bid for New Delhi and Canada bid for Hamilton. The bids were
compared. Now, the Commonwealth Games Federation allowed only the Indian Olympic
Association to bid but the Indian Olympic Association could not organize it. So, the bid
document itself says that the Games will have to be supported by various agencies. So, these
were supported by the Government of India. But what happens if there is an election — as

indeed there was — when a Government changes ?

So, they want even a supporting document from the Leader of the Opposition saying that if
his Party comes to power, it will continue to support the Games. So, the Government of India
supported the Games, the Leader of the Opposition supported the Games — the bid document
of New Delhi. And, because New Delhi is the place where it is to be held, the Delhi Government
— both the Chief Minister and the Lieutenant Governor — had to support the bid, and, all these

documents then go for final evaluation to the Commonwealth Games Federation.

Now, the entire effort to mislead is on the basis of the bid document itself, and, | will show
that it is not an ordinary case; this is a case of a monumental fraud, which will attract penal
action against people concerned, and, how a deception is practiced. Sir, | must say that some
of the Ministers are vigilant enough. | must compliment Dr. M.S. Gill whose letter to the Prime
Minister said that the organization of these Games was to be given to a Committee, which was a
nonprofit Government society, and, this was supposed to be headed by a Government nominee,
and, then, Mr. Gill says, “somehow, this became a profit society and went into private hands”.
How did this happen that a major international event, on which thousands of crores of rupees of
public exchequer are to be spent, became a private fiefdom of a few people when it was
intended to be an event awarded to the Indian Olympic Association, but as per our Bid, to be
organized by an Organizing Committee, which was a registered non-profit Government society.

Our bid, the IOA bid, which was supported by the Government of India, the State Government
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and the Leader of the Opposition said — and, | am reading this — “The Organizing Committee
will be a non-profit Government-owned registered society.” And, then, it gives the structure in
the form of a chart — “Chairman — Government appointee; Vice-Chairman — IOA President”.
This was the clear bid. This bid then culminates into the award of Games to India. On 13th
November, 2003, and, this is important, the Games are awarded to New Delhi. When the
Games are awarded to New Delhi, various people go and sign the Contract. The Contract, very
interestingly, and, Mr. Maken will bear this out, did not only have one sentence, which he has
referred to. It had two important sentences, and, it is the second one, which has been held back
from this House. The first sentence was very clear. In the Host City Contract, and, because the
Contract had to be with the IOA, they say, we award this contract to the Commonwealth Games
Association in India, which is the IOA. But then, alongwith that, the Host City Contract further
says that the IOA will set up an Organizing Committee. Will that be a personal fiefdom of the
IOA? The answer is ‘no’. The Contract further says, “the Organizing Committee, the I0OA, the
Government, the Host City will be jointly and severally responsible for all commitments including
without limitation, financial commitments relating to the organization and staging of Games in
accordance with the Games documents.” And, the Games document is also our bid. And, this
is what you hold back from this House for this reason that you want to pass the burden to the
then Government. So, the Contract said, “the Games are being given to the IOA but the IOA, the
Government of India and the Government of Delhi, as per all Games documents, which includes
the bid document, will be bound by all these commitments and the basic commitment is that
there will be a registered non-profit Government society with the Government nominee is the
head. The matters end. November is over. By February, we are in an election mode, and, with

the elections, the Government changes.

And the new Government comes in place. | have no difficulty with the new Government
coming into place. Once the new Government comes into place, the person, who wanted to
hijack the games and converted it into a private system, suddenly realized that he had a greater
clout — and | will show it from the documents — starts holding a “series of meetings” with the
powers that be. These series of meetings include the Prime Minister, the UPA Chairperson, the
Group of Ministers which the late Mr. Arjun Singh held. And the burden of his song is, ‘I must be
given the games’. Now how does he move? The first thing that he had done is this. And that is
where the first limb of the fraud begins. It’s in September, 2004. The date is important. After the
new Government took over, the bid document of May, 2003, when bid was accepted, had
converted into a contract in November, 2003. One of the officers of the CAG used the language

on television and it was obliquely hinted — and | am not going to refer to the CAG Report — that
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in September, 2004 an up-dated bid document surfaced in the files of the Ministry of Youth
Affairs and Sports. It is an up-dated bid document. What does he do with this document? What
are the different layers of fraud in this document? The first fraud is that it surfaces in September,
2004 and the printed date, not hand-written date, on this document is December, 2003. This
fact is noticed even in the Report that an updated bid has surfaced. It surfaced for the first time
in the Ministry’s file in September, 2004, dated December, 2003. The second is, if a document
enters a Government file, somebody has to endorse it and some entry has to be there. There is
no endorsement; it is a printed document on the file. The third question, which other
constitutional authorities in their reports have asked, is that when the bid was accepted in
November, 2003 and it culminated into a binding host-city contract, how could IOA revise its bid
unilaterally in December? We have, fortunately, another former Sports Minister of that time, Mr.
Vikram Verma, here. We sat with him and he said that he scratched his memory throughout but
he never remembered that there was any up-dated bid which came to the Ministry. He went out
of office on 22nd of May, 2004. So, the CAG asked, the constitutional authority asked for <9
TR H I digdae 99 718, A1 fIs S @ &1 718, T 3+ fosdeaR § yararw fis 34 95
1?3k, I8 S fds aeell TdaR 4, I8 Wiga H Riia, 2004 § HH U1 §87 3R fAdfaR, 2004
# g7 +ft 81 7S, 1 S9h SR DI TSRTAC fradT {6 I8 39 dNI &) 31, Boll fth oidy
3TTTI 3 f3 1 A, T MR WX ML 7 U FET galTs 3R 39+ g o s & awds

M1 98T URKIT UIRT Dl fefTl So, having converted this effort of the Government that it will

be spending the money, but it must go into private hands, you now have a situation where he
uses the private route to take control. But he knows that the private route will not succeed. So,
he has a second route available with him. ERT e SHEH UIN ¥ 3R 98 e & fh TR
Ul T & SR ifh WRBR 4T 37U+l i 8, AT SAIY ARBR H 3d ANT A1 TG What

does he now do?

What does he now do? He now writes to the Prime Minister of India in October 2004. This is
when the late Mr. Sunil Dutt is the Minister. He writes to the Prime Minister saying ‘you must
associate me with the Games’. Now, if Mr. Maken was right in his statement that NDA had tied
down your hands by the contract of this September 2004-born document, Mr. Kalmadi did not
think so. Please produce his letter of October 2004 where he writes to the Prime Minister, where
the only request is, ‘associate me with the Games’. Then, the Cabinet Secretary puts up a note
to the Prime Minister saying, ‘He has asked us for being associated with the Games’. There is no
difficulty in associating IOA with the Games. So, the Cabinet Secretary also knows that he is not
going to be the Chairman; this is not an IOA’s baby. The Organising Committee has to be the
Government of India. Kalmadi is only saying ‘associate me with the Games’. So he understands
it. But | expected the Minister to tell us that the Cabinet Secretary said that he had said

‘associate me with the Games’. What is the next step ? The file goes to the Prime Minister of
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India. Every officer who looks at the file reads the note of the Cabinet Secretary, ‘This is a
request for associating with the Games’. The good samaritan, that Mr. Sunil Dutt was, attended
a meeting of the Government and was told that you are going to be the Chairman. He was very
happy. He went away to the United States to collect funds for cancer patients for charity and by
the time he came back, he realised the situation had changed. So, he immediately wrote to the
Prime Minister saying that it was decided that | was going to be the Chairman. How come this
gentleman is going to be the Chairman? It was something else that was decided in the meeting.
The minutes have been tampered with. So, he complains. Now, you have this Mr. Kalmadi’s
letter and you have Mr. Sunil Dutt’s request. The matter goes to the Prime Minister’s Office.
And, all this has been concealed from this House. We are all being told that NDA had appointed
him. That is why, Sir, this is a deception of such monumental nature that every file must be put
on the Table of this House. Now, from the Prime Minister’s Office, from a Deputy Secretary
upwards, the file is monitored. Every officer advises the Prime Minister saying ‘we are going to
spend such large amounts. It is obvious that the Minister, Mr. Sunil Dutt, has to be the
Chairman’. And, they gave a detailed political and administrative rationale, each officer does it,
saying that Mr. Sunil Dutt, the Minister, must be the Chairman of the Committee and he must
organise the Games. IOA can be the Vice-Chairman. Till this day, in no letter does he make a
single reference to this updated bid because they knew that this bid is of a suspicious origin. The
file finally goes to the hon. Prime Minister. You have the Cabinet Secretary saying that he wants
to be associated; you have the officers advising the Prime Minister that Mr. Sunil Dutt has to be
the Chairman and Mr. Sunil Dutt saying the minutes were tempered with and a decision to make
him the Chairman is hijacked. The Prime Minister on the 6th of December 2004 makes a detailed
note. The entire processing has to be that the Minister has to be the Chairman. He overrules
each one of them. And on 6th of December, the Prime Minister passes an order, and | am just

reading the operative part of that order. There are many paragraphs in that order.

This is dated 6th December 2004. “An Organising Committee and an Executive Board
responsible for the conduct of the Games and formulation of the sub-committees to be chaired
by Shri Suresh Kalmadi, President, IOA”. ... (Interruptions)... And this House has been told that
all this was happening because NDA had done something and we were without an option. There
are still those in the Government who don’t want to accept this order. So, it doesn’t end with
this. There was a Group of Ministers under Mr. Arjun Singh which had been constituted. He was
the HRD Minister. The Group of Ministers says, let us see what is to be done; there are
conflicting views. The PMO’s advice also goes to the Group of Ministers. This Group finally
meets on the 29th of January, 2005. Sir, surely, Mr. Maken should have told us all these facts.

How can this debate even proceed for a minute without the Government confirming whether this
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route was followed to make him the Chairman or not? Now, this matter goes to the Group of
Ministers and on 29th of January, 2005, the Group of Ministers meets and takes the decision
which | will read from its decisions. It says, “The Organising Committee shall be headed by the
President of the IOA, Shri Suresh Kalmadi, and this Committee will conduct the Commonwealth

Games 2010”. ...(Interruptions )... And we are all told, “No. This was the crime of the NDA”.

Sir, why was this happening? Now, kindly see the enormity of this fraud. The structure of
the Games was, a bid of the IOA supported by the two Governments in the Centre and the State
and the Opposition, and two clauses that Games go to the IOA as the rules of the
Commonwealth Games Federation say that Games will only be given to a National Association.
They had never given to anybody else. But, all of you will be bound by the undertaking and the
undertaking is, ‘a Government Organising Committee’. Because without that undertaking, if Mr.
Kalmadi and his team had gone to the Commonwealth Games and said that they would organise
the Games in India, they wouldn’t have even opened the door and allowed them to enter. It’s
that guarantee of the Government of India and the State Government that we will fund and we
will set up an Organising Committee with a Government head and associate them only as Vice-
Chairmen, you would never have got the Games. And, even in the Host City Contract, this is
made obligatory. So, you first make an effort to slip in a document, convert it into a private body
and having succeeded in that effort — but, you are still unsure — you then, use your political
links. The entire Ministry of Sports, the entire bureaucracy of the PMO says, “This can’t be
done”. The Prime Minister overrules each one of them. Why did he overrule? See the
consequences of this overruling. Subsequently, when Mr. Suresh Kalmadi is in charge and there
are objections being raised, Mr. Kalmadi writes a letter to the Principal Secretary to the Prime
Minister in 2007. If they want, we can also place these documents before this House. In the
letter, he says that now you, the Ministry of Sports, are making an effort to interfere with our
jurisdiction. He says, “You are making an effort to interfere with our jurisdiction. | was appointed
the Chairman and this Organising Committee was set up after a series of meetings | have had

with the Chairman, UPA, the Prime Minister and the Group of Ministers”. ...(/nterrupt/ons)...
SHRI M. VENKAIAH NAIDU (Karnataka): Please look at the facts, Sir. ...(Interruptions)...

it IywumEf: 39 IfSYI...(JEFM)... When your Leader is speaking, why are you
interrupting ? ...(Interruptions)... Why are you shouting? Please sit down. ...(/nterrupz‘/‘ons)...

Please sit down. ...(Interruptions)... Please sit down. ... (Interruptions)... 3T & <eX & I8

Bl...(FauT)... 319 If3T, 19 SfSTI...(FEETT).... Your Leader is talking about that. Why are
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you interrupting like this? ...(Interruptions)... He doesn’t tell me. ...(Interruptions)... You are
creating problems. ...(/nterrupz‘/'ons)... You are creating problems. ...(/nterrupt/ons)... When
your Leader is speaking...(Interruptions)... What is this? ...(Interruptions)... Why are you
shouting? ...(Interruptions)... Why are you shouting? Please sit down. ...(Interruptions)...
Please sit down. ...(Interruptions)... 3T SfST...(FTET)... AT SSTI...(FTE)... AT
IfSTI...(TTEM)... IMIF e a1 &R IR Bl...(JIL).... TE 97 81 T&T ¥7...(ae)....
3T At provoke TR 3B &, I A provoke B I8 &, T X X &1 TS B! T8l %I(ETCI%TFT)
ﬁ'l%'q, WI...(WH'H)... Go to vyour seats. Hanumantha Rao, please sit down.
...(Interruptions)... St down. ...(Interruptions)... 39 dfSTI...(FEYM)... 3T
afSTl...(agm). .. 39 ST, (FAIM).... @] die SRTYI....(FGETT).... No, no; this is

not correct. ...(Interruptions)... This is not correct....(Interruptions)... This is not correct.

...(Interruptions)... Nothing will go on record. Nothing will go on record. ...(Interruptions)...
Nothing will go on record. ...(Interruptions)... | think you don’t want it to be discussed.
...(Interruptions)... | think you don’t want it to be debated. ...(Interruptions)... It looks as if you
don’t want to discuss it. ...(Interruptions)... 34 SISV, MY TS I...(FTETT)... ST SISyl |
think you are not interested in the debate. ...(/nterrupz‘/ons)... Please go back.

...(Interruptions)... Go back. ...(Interruptions)... | think you are not interested. The House is

adjourned for fifteen minutes.
The House then adjourned at thirty-seven minutes past twelve of the clock.

The House reassembled at fifty-one minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

Sioreht faga o1gR (fBomad uawn): ugel ATl /... (auT). ..

1. T91 STGR (TSTRATT) : T8l AT AL, (FFETT)....

31, Rsraerestt Ame (72 ween): S WRPR T8 © ... (). ..

it GOEITH WISTHTS ST ([SRIA ) : SURTHTART Sff, IR <2 ... (FGLM). ..

sit Sy@uMfy: oMY gu IR (FAYM)... AT V... (FFYF)... T ET e
£...(TagM)... 37 IfSV...(FIM)... 3T R ISHR S & AW B...(FIFI)... | wil

examine the records. ...(Interruptions)... | will examine the records. ...(Interruptions)... Sq®

Mo, .. (=aar). ..

it e Sredt (1Y U< SHUART SN (agM)... |1 &9 Ugel...(aum)... ast
IR SAt = HETeAT T &7 914 o1 1. .. (Fae). ... A1 #drs ... (Faem). ..

3} o HRAR (IR 7<) : &4 A1 TS1.....(Faum). ..

MR. DEPUTY CHAIRMAN: | will examine the records. ...(Interruptions)... When it is
available immediately | will examine. ... (Interruptions ... Nothing has gone on record. | have told

them not to record. ... (Interruptions)... But still we will check it. ... (Interruptions)...
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Mr. Deputy Chairman, Sir, the
Leader of the Opposition, a senior Member of the Opposition, is here. | have only one request to
make. This is a serious debate. We are here to listen to him and respond to him. If the idea is to
call names to the leader of the Congress Party, it can’t be tolerated. It is not a part of
parliamentary discourse. ...(/nterrupt/ons)... | will request the Leader of the Opposition to kindly
show generosity and apologise for the most uncharitable remarks which are neither here nor
there, which are not called for... (Interruptions)...

MR. DEPUTY CHAIRMAN: No Member has a right to accuse. It is a debate. No Member
has a right to accuse or abuse which is unparliamentary. ...(Interruptions)...

SHRI ASHWANI KUMAR: | hope the Leader of the Opposition would show the generosity
and offer an apology on behalf of his Members. ... (Interruptions)...

2 IR g1 (ST < Bl fed & g w1l AR, (Faer)... ST <91 Bl el
B...(TAGM)... IHE o1y AT AR =12, . (REg). ..
it TIRTE ST ITFHTART Sfl, &1 QT Ugel eIRE S 7 T ST 1. (FaeT)... 3

QNI 1 AT HE1g ... (L), AARM S 4...(FIM)... YT Fa Tal goi &
o1...(FIT)....

st Sywwmf: g8 e TE E...(EaUM)... U B8 BN Y T ¥4 wRII
g...(aum). ..

The House is adjourned for lunch till 2 p.m.

The House then adjourned for lunch at fifty-five minutes past
twelve of the clock.

The House re-assembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

&S A GE: U8l d {11 7|

MR. DEPUTY CHAIRMAN: Ahluwaliaji, the other day also, when a hon. Member, from this
side, made some remarks...(/nterrupﬁons)... What is this ? When the Chair is speaking, you are
getting up.

o fo7a pfear: R, Az I @I... |

sft Soaurafe: Mg ér%q(w’c[sm) When the Chair is speaking, you are getting
up...(Interruptions)... 39 ST, 4= H FT 91 B &...(JAYM)... BT I d01 &A1 B,
JMYDT Al 907 32 ...(JqYH)... IRIY, dqTell U &1 F a1 Jold! &, MY SfST...(Fagm)...
3y ?%Q(EZTCT%TH) Ahluwaliaji, last time also, in the same Session, when a hon. Member
from this side made some remarks, it was expunged by the Chair. For the smooth
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conduct of the House, you wanted it to be withdrawn. And he withdrew it. | think, for the smooth
functioning of the House, you should also withdraw it.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, we have been having a
debate on a very important subject. Obviously, there will be references because decisions are
taken by important people. But | am one with the entire House that no personalized or improper
remark should be made against anyone, let alone a senior leader, in this case, the Chairperson
of the UPA. It should not be taken on record, and if anybody had said it, we don’t intend to
show any disrespect. It should not be taken on record, and the remark should never have been
made...(Interruptions)... We are all conscious of the fact that the Chairperson of the UPA is
recovering from an illness. We wish her all the best... (Interruptions)...

sl e Rig (Aeg wcen): o< uel I8 @redl § (P 9 "yl vy W fswpea 1
Bl...(Jau)...

it IS AT (ISRAM): IR, H Yo 11 T&1 aTe g, 91 faue & <idll = Uh1 $Is
g DHET ¥, T arosy o1 1y a1 Aot AR ARy . (aeT). ..

MR. DEPUTY CHAIRMAN : Nothing will go on record.
it ISP ATTSHY: *
it famg Jfear:+

st SuwwHfy: fay, SfeIR Sff, TR A9 fI@Ey...(Fau™)... ™ TR Hd
faTSy....([9gM)... Please.. Please...(Interruptions)... ®lg I YR @, I8 Tad
2l...(FauT)....

MR. DEPUTY CHAIRMAN: The House is adjourned till 3 o’clock.
The House then adjourned at six minutes past two of the clock.

The House re-assembled at three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

7t T AR FuToft (YORT): AR, TR Il UT9eT A1 310 Sicel! Sl «f &9 AR &l
TG ¥ e Bl Sl Bl AT, 98 B8l IqP da5fa I Fa B BRIATe! I fdbTel 77 AR 2eai &
AN & forg & W e el gl

ST, U1 ITPN: WR...(JILT)....

it SuHTI: HUAT AT ST, (FTLT). ... FIAT IMT 4fSY. ... (FqgM). ..

il ITIRT AR-®: AR, I8 GRT BY R 37T 2l.....([dgM)....

Y SuHTafaY: HUaT oMY AfST. .. (AU, .. FIAT MY IS (FIeT)....

2 AR TRE: TR, I8 R BY B 77T 8. (FIETT)....

*Not recorded.
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it SRR T MY T BN X E2...(FI)... M9 R far <8 E2...(aem). ..
31T 7 faaT 2 82 (aYT). .. HUaT 39 ISV (IeT). ..

SHRI' ARUN JAITLEY: Sir, | was referring to the mode and the manner in which the
Organizing Committee and its Chairman were appointed. | would just recollect that even though
the original bid categorically provided for it being a Government Committee with a Government
Chairman, efforts to slip in documents to convert its character did not succeed. Thereafter the
IOA President writes to the Prime Minister. On the receipt of the letter and | am just reading a
note of 29th October, 2004. This is a letter of 23rd October which is received in the Cabinet
Secretariat. The Cabinet Secretary puts up a note to the Prime Minister saying, “Separately a
communication has also been received from Shri Suresh Kalmadi, President, Indian Olympics
Association for associating I0A in the Organizing Committee. A view in the matter can be taken
after presentation by IOA as mentioned in para 9 of the draft minutes.” It is put up to the Prime
Minister. The Prime Minister signs this on the 5th of November. Now, it is during this period that
something is radically moving. He merely wanted to be associated and his organization to be
associated. But, Somehow on the 6th, on receipt of this note, the Prime Minister says and | have
already read that note, “Overruling the entire objections of the Prime Minister’s Office saying that
the Organizing Committee would be headed by the President of IOA and this matter should now
be referred to the GoM.” The GoM thereafter meets on the 29th of January, 2005 and puts its
imprint of approval on the appointment of Mr. Kalmadi as the Chairperson. Later when Minister
after Minister is complaining — this is the period when Mr. Sunil Dutt is complaining — it was his
two successors who were saying that this is a complete hijack. Is the Government only a milch
cow, as one of the Ministers said, which is going to provide the funds without any form of
accountability and this would be a private body? What he does curiously is, having received this
approval of the Prime Minister and the GoM finally on the 29th of January 2005, now the final
hijack of this into a private fiefdom takes place. Instead of a Government society, on the 10th of
February, 2005 he goes and registers a private society called Organizing Committee

Commonwealth Games, 2010, Delhi.

This is not a Government body; this is a private society. He registers a private society, the
Prime Minister and the GoM have already approved his chairmanship of the society and the other
members of the society are, at the time of this registration, all who belong to his organization.
Therefore, what was originally intended to be a body, appointed by the Government, and a
Government non-profit society with a Government chairman became a private society. Even an
undertaking in the Host City Contract says, “Even though the games are awarded to the I0A,
the Government of India, the Government of NCT and the IOA are all bound by undertaking.”

And, one of the undertakings clearly was that it will be a Government society with a Government
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Chairman because only they could organize it. And, the highjack was, now, complete. Then,
Ministers after Ministers start complaining as to what is to be done. | have already referred to Mr.
Sunil Dutt’s letter, saying, “l find that there is a change of minutes.” He writes on 14th
November, 2004, “I was surprised to see newspaper reports about a resolution passed by the
Indian Olympic Association regarding the appointment of the Chairman of the Organizing
Committee, which is at variance with the decision taken in the GoM. The letter of the President,
IOA, dated 28th October, 2004, addressed to you, a copy of which was received in my office
from the PMO clearly shows that the President, IOA, was aware of the decision appointing a
GoM, appointing a Minister.” Then, he says, “Notwithstanding the sense of disquiet, | waited for
the formal minutes of the GoM meeting, which reached my office on 10th November, 2004, the
minutes, as issued by the Cabinet Secretariat, do not reflect the decisions taken in the meeting
of 25th October. So, the Minutes are changed.” Thereafter, there are letters by which his
successor Mr. Mani Shankar Aiyar, then, advises the Prime Minister. He first writes on 23rd
October to the Prime Minister’s Office, | am quoting, “Without a drastic overhaul of both the
Executive Board and the Organizing Committee of the Commonwealth, | fear it will prove to be
precisely impossible for the Government to significantly address the excesses of the Chairman,
Mr. Suresh Kalmadi.” He, then, directly writes to the PM, making a complaint almost to the
same effect. Mr. Gill, with his bureaucratic experience, now, starts looking at files as to how this
has been hijacked as a private body, which was supposed to be a Government body as the
Government was funding that; the agreement was Government, the bid was Government, then,
how did it become a private body? Mr. Gill, when he takes over, as late as in 2009, says, | am
quoting just one sentence from Mr. Gill’s letter, “The then Government of India and the
Government of Delhi, alongwith the IOA, signed the agreement, taking the games, in 2003. The
original signed document had a Government chairman, but later somehow it got changed.” So,
the Minister was wondering how this Government chairman and Government body got hijacked.
Why did it happen? When all this was happening, the three Ministers, in a row, had been
complaining as to what was the source of power that this man was wielding that the Prime
Minister overruled the Cabinet Secretary, he overruled the Prime Minister’s Office, he overruled
three successive Ministers, and he overruled what the original bid was. This becomes clear from
a letter, when the Ministers are complaining whether they are only a milch cow which is going to
fund them and he keeps hijacking the whole operation and spends the entire money and there is
no accounting. Mr. Kalmadi writes to the Prime Minister’s Office, to the Principal Secretary on
31st October, 2007. He responds by saying, and that is where he indicates that where his

powers yield from, “The OC, under the Chairmanship of Mr. Suresh Kalmadi and with a fifteen-

243



member Executive Board, was registered as a society under the Society Registration Act, 1860,
on 10th February, after a series of discussions with the PMO, Chairperson of the UPA and the
GoM.”

| am repeating, Sir, ...(/nterrupt/‘ons)... | am repeating, Sir, that the Government’s own
understanding always was that this is a Government society, not only under the NDA
Government, but even under the UPA Government. These are the documents which are freely
available. Ordinarily, | would not have referred to them. | had no access to them. But now these

are available on the net.

One of the funding proposals goes to the Cabinet. A note is circulated to the Cabinet on
21st March, 2005. They compare the bids — this is till 2005 in what is given to the Cabinet —
they compare the Hamilton Bid and the Delhi Bid. The Delhi Bid, in the papers circulated says:
“Delhi’s Organising Committee will be a non-profit Government-owned registered society,
chaired by a Government nominee. The projected games time workforce will comprise 1,990
paid staff and 18,000 volunteers.” So, even in 2005 when you are doing all this, you were clear
that this had to be a Government body. Now, where did this pressure come from that sometime
in October, November and December, 2004, you completely allowed this hijack to take place;
converted what was to be a Government society, headed by a Government chairperson, and
allowed it to be a personal fiefdom of some individuals. Now, Mr. Maken would have us believe
that, well, there is something in the Host City Contract. In none of these documents — | am
referring to the Cabinet notes, Cabinet Secretary’s notes, Ministers letters, Prime Minister’s note
— any strength is drawn from the Host City Contract because the Host City Contract was as
clear as daylight. Games are awarded to the IOA. The I0A, Government of India, and the
Government of NCT are bound by their undertakings, which is the bid document. And the bid
document was that this is going to be a Government-owned registered society with Government
nominee as the Chairman and IOA nominee as the Vice-Chairman. Now, Sir, | would like to put
a question. Was he a chairman in his private capacity, or, was he a chairman as a Government
nominee? If he were chairman as a Government nominee, then, why was it allowed to be
registered as a private society? So, the private society of which he and his friends are the
owners, they run it; the Government lends its shoulder to him to become a chairman. This
House is not informed about a single document. So, while this matter is serious, has the
Government, through the Minister’s statement, told us that this appointment was made by the
GOM, this appointment was made by the Prime Minister’s Office? Nothing is told to us.
Therefore, Sir, to make this debate meaningful, — the country is entitled to know the entire facts
on the structure of these games — at least, the papers should be placed in the Chairman’s

Chamber or before this House. The whole country is entitled to see what the documents are. |
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have no hesitation in saying that if you don’t place these documents — there are only some
which have reached us — there are going to be a lot more in those files which are going to reveal

the truth which the Government does not want to come out with.

Now, Sir, the eventual test was when in 2010, after the games, scandals erupted, and Mr.
Kalmadi had to be removed. Who removed him? If he was the private chairman of a private
society, the Government of India had no power to remove him. All of us are associated with
societies in our private capacities, Governments cannot remove us. Governments can remove us

only if Governments have appointed us.

The Government now wakes up to the truth and refers the matter to the Attorney General of
India. The Attorney General, in January, 2011, gives an opinion saying, “We now realized that it
was a private society, but he was appointed as Chairman by the GoM; so, the Government of
India is within its right to remove it.” So, the final law is made when the Attorney General’s
opinion comes that he can be removed by the Government of India because it is the Government
of India in 2005, which had appointed him. Now, Sir, as a Chair, you are the protector of this
House and its rights. A statement has been made before this House, which, essentially, has only
limited information. There was a Host City contract. The bid got, for some reasons, altered —
whether it was an interpolation, whether it was a fabrication, and before which, Sir, our hands
were tied. The whole history of its strangle hold on the Organizing Committee and the money
spent by persons outside the Government is completely conceived. Is this House to be kept in
the dark or is this House to be informed? And, if this House is to be informed, then, | think we
are being unfair to poor Mr. Maken. He has committed no impropriety. He has just been put up
here after the newspapers reported that the finger is pointing to the Prime Minister’s Office for
having appointed him, for having made a hurried Statement and that hurried Statement is that
you must simply say, “Nobody had anything to do; it was only the previous Government which
had done all this.” Sir, you will have to take a call whether this House is entitled and the people
through this House are entitled to know the truth or not. Or, are we only entitled to know
convenient Statements made by Ministers? Now, look, what happens after this. Every contract
which is executed by this private body — they function, essentially, on Government money; they
function on tax payers’ money — and implemented is over priced. | am not only on the
procedural improprieties, compare it with the costs. For the last one year, we are being
disgraced by fact after fact before the global media that every contract is overpriced and there is
no scrutiny. Today, the CBI is working overtime to find out the truth. Once this kind of a leeway
starts that the Organizing Committee can do it, then, obviously, what has happened elsewhere
is not untrue either. We all live in a real world and we know in the real world how much stadiums

cost and how much beautification drives in the host city costs. Compare the cost of these
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stadiums with the stadiums built elsewhere in the country. So, | can tell you, except for the
recently renovated Mumbai, the Wankhede Stadium, there is not a single cricket stadium in
India, cost of which has gone into three figures. They are between Rs. 40 to Rs. 80 crores. They
are considered as good as the best in the world. You have had the World Cups, you have had
more games there than any other part of the world. Jawahar Lal Nehru Stadium renovation cost
Rs. 961 crores. Dhyanchand Stadium — Pandit ji built it at the time of First Asian Games— from
14,000 to 17,000 is the capacity expansion, 3,000 seats are increased- cost Rs. 350 crores.
Dharamshala has, probably, one of the most beautiful cricket stadiums in the country — Rs. 48
crores, including land cost. You compare the cost which the Commonwealth Games have cost
us. You compare it with each one of the contract. The NDMC had to build the Shivaji Stadium, it
is still not ready. Seven colleges of Delhi University were told, “Don’t admit students in the hostel
for the first few months. Hostels will be renovated and guests will come and stay here.” Each

college was given huge grants, because practice facilities will be held.

Now, we happen to know some of those colleges. In fact, | am associated with one of them
in the management. So, | asked them, ‘how were the practice facilities held?” Six months after
the Games were over, the work was still going on. No practice was held. How many guests
came and stayed in the hostels from which students were evicted? Not one; not one. You
evicted all the students from the hostels of the universities because guests will come and stay.
This is how the money is to be spent. You lay the pavements; then you pick them up and say, ‘I

don’t like the colour.’

Sir, as far as the agencies are concerned, the agencies will be accountable to whoever in
law the agencies are accountable, whether it is the CPWD or the Sports Authority of India and
other agencies. The political heads of the Government, whether it is the Delhi Government or it is
the Government of India, are responsible to both Houses of Parliament. Delhi is after all a Union
Territory though they have their own Assembly; but it is a Union Territory. The political
establishment is accountable to this country. You created a system in which, in a whimsical and
fanciful manner, works are going on overpriced; the Central Government is a little worse,

because, you created a mechanism for the Games which was contrary to all arrangements.

Sir, every Commonwealth Game, every Olympic Game, every Asian Game is awarded to
the Association. Mr. Maken should know this. But there is always a Government-headed
Organizing Committee because Governments pay, taxpayers pay. The Sydney Olympics had a
Government-headed Chairperson. The 1982 Asiad, first had Mr. V.C. Shukla and then had Mr.
Buta Singh. The Afro-Asian Games during the NDA period was done by the IOA; it was held in
Hyderabad and Mr. Chandrababu Naidu was the Chairman. This is the arrangement which was

to take place and which has taken place in the history all throughout. And, instead of that
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arrangement, you created private systems and, therefore, Sir, there are two issues which | raise
and with which | conclude. My colleagues may refer to some other questions with regard to the

final details of this.

The first is, the Government has not taken this House into confidence. They have not been
candid with all facts. They have given us a twisted version of the facts that ‘because of some
contract we were bound’, though that is never referred to, from 2004 to 2007. The real truth is,
you saw a political ally in the gentleman and handed over the Games to him by turning and
twisting all the contracts. And the second fact is, it is for the Government to decide what they
want to do. We, as the Opposition, are very clear that political heads of the two Governments
which were involved in this and because of which this monumental fraud has taken place, these
huge cases of overspending of public money have taken place, don’t have a right to be in their
offices even for a single day more. ...(/m‘errupz‘/ons)... It is only when these heads roll that
India’s democracy will be held to be more accountable. Sir, if | had stated any fact which is
inaccurate, we, at least, have three former Sports Ministers present in this House today to point
it out. | am sure, from 2003 to 2010 those who looked after these Departments are here, barring
Mr. Sunil Dutt. They will know the facts which | mentioned. Even if there is a slight inaccuracy in
what | have said, it can be pointed out. Otherwise, the Government must be hauled up for
making an inaccurate statement of this kind which the Minister has a lot to answer on these

questions. Thank you.
MR. DEPUTY CHAIRMAN: Dr. Abhishek Manu Singhvi; not here. Shri Raashid Alvi.

2} RS St IUMHIRT S, I8 U 98 oed 989 8l H a1 YasT AR S e
3R opposition Bt TRIH HHI R TRIE SAFMT BT Rilfh TfeITC 989 B Bl S8 B
31T RT 8T UR 3T, T8 Y47 d5ll {6 urferamie el Frem <7, STue I8t M 39 378H 8 W)
989 BI IR TS nferimdie &1 4 B Tfeamie sHIf ® fF 89 I8 IR 3Mex 589 & 3R
IR BHRY BIE el 7, AT 31T S & A & YaAurs] dv

Y 31U d1d] BT STaTd &1 S & 1T T ol B b w1 T2 7 3R RIT Teld| 9N X
W 4. (Fag). ..

it STAHTAf: BIECAR ST, Frer ST S9! STard <1 S]] 8 RI17.....([ET)....
it g SfeaR: 71 R, <9 &1 e forn B, (Fagm)...

Y STHHTARY: TP IS et b T, 3T T a1t 2 &2 377 IfSTI.....(Fa).... 3ma
PHHIA B B |

it ifre st 9 e o % 39 SfaTT & 91d Y &6 (6 wrEd 991 78, A Tmae
a9 BCIR S &1 ARG I & ATCH | I TRI% IR a1 B uTd, ol 31 9f3q) 3t vap-
Tep R T Wi dl 3ah! e B AR, BAR ST attitude A < Bl SHHUT HAGIR Bl
ST Y& & 3IR U8 TR 8, IE foheRd & b O19 S99 HHwIR 81aT1 & ol SRl S S &1
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TS ol &1 U institution SIT HaH UTARG A &, SHBT IR AT HHSIR B, Al SHDT Ao
I8 BT 5 G institutions 3TTH HUR BT BT ST, SHBT Tl T8 el 3R F€ Io78 ©
o arrot Uifetfedhat SMTeHl o Sooid fad-9- 3 Tesdl ST I& 21 31rof o=l & goord fas-
9-fa gecht =elt < 32 7, wiferaric @t sooid gl el 11 I8 81 3790 Sicel 9Igd o 9gd
S TBIR BT, § PO G U, $B el G U1 Yl 1. ARNS A7 Rrad) i &l ar o, 9
g} a3 ary, oife § st TS yrar f 1o Y 59 8199 & 3fex T Aifed $RAT e 87
S i) THIR & FTasle H I8 T | IR a1 b a1 Rt 81 9e1 2 13 siiferf@e 1= &
IRHT PHATS] B G917 3R YBI &1 8 Al H Bl AT A2V Sicell Aled. .. (FIum)... 14
s, 2003 B ...(FGH). .

off STUTUf: witsT 3y If3V... RIT HY I8 B2 Let us maintain some dignity in the House.
ST A1 A7 HX1 59 8199 D l....(FIU)....

3} IR ST IS Il BT STA1d F M, IAD 18 IS 7Y e St <, o 9
PINTYI &F SI41 AT 3 MY &, ST IR 7 BISUl IR, 14 75, 2003 I8 (8 ARG 2
37 &% 10A 7 bid documents STHT 6T & I8 T4 gaAT AT f& Government nominee should
Chair the Organizing Committee. TIHE BT nominee B AR W, dg preside W, N, 24
AE BI 99 IH & WIed FHFRER 7, Michael Fennell &1, ST ALSL.TE. & Iofiee o, Ud ol
forar @ik IgH I'?*HEII, “The Games will be organized in accordance with the Constitution,
Protocols and Regulations of the Commonwealth Games Federation.” S Wiex &1 Bl ¥R IR
2, R I8 ®eT ® 15 a8l & S & qA1dd 99 $B 8RN Y.F. & ST & qad ad
PO BN 3R I T P dl (HI-RER A2V Sicel] ATEd 7 $9 IR GaRTS 61 fob Q41 781 811
1Y, FTRT <20 & 3ia” Sl BII 8, I8! I aeil ANl BHR DI P Gl hyell BI41
MY 3R Y.&b. BT P I8 IR AT T8I BT AMSY. I8 I dxh b ol [Hieex 7 forr iR
3BT Sicel! St T8t A 98 21 3 39 910 | SAHhIe 3l (6 S=i I8 a1d ford oft, afes
B [ I I & ol (HE DI a1 &1 A T8, SHR DR AT 71 9 Ib & WIed
fAfeeR A w81 — 9 W sl 93 8, 1 T2, §¥eis &b I & qarad & AR el 81 I A1
ST AT 3YPh HUR? R AT 57 TG UR.... H TIP] <lex TgDR YT ol | Gadh UK I8
TIeR HiS[E 81, oifd H Ugax AT ol §:

“The participating countries further guarantee that the Games will be organized in
accordance with the constitution, proposals and regulations of the Commonwealth Games
Federation.” I8 314 24 Hs, 2003 1 <IeX foldT Bl...(FALM)... SASD 918 AR, ... (FTLM). ..

it frspe a1t (920 U eT) : I8 S Pigae H already B ...(ATHTH)...
it STFHTTRY: 31T ITP] U ST, .. (FTLT)....
7Y TIf1E 3redt: 31T G dier SITSTUL. .. (TFETT). ... 31T A a1 Ggl....(Fagm). ..

s IUATARY: 3T SHH! dlei <IRYI SFR 3T S9! dlar 181 <31, a1 B &Fm?
...("9YT)... Whatever he wants to say, please allow him to say. ...(/nterrupz‘/ons)... dg aﬁé

STRIHC PIC PR G &, Al SAD] B SITG|.... (EM)..... He is quoting. ... (Interruptions)...
37t <TRTE 3ret: § 3MTYD! <fe” B BIdl 4 M. .. (FALM). ..
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2} 301 SiTelt: W, § UF 99 W 7R § & 989 39 W T2 81 @ © 5 ww A
STTST BN, A BT STciS BT 811 IT S1SAT BT BRML....(RagH).... fawg I8 & o sfean 9 =y
I HRATYI? 3T 3BT STd1e <Y fp SFeam & T1R7 B9 HRargm?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair

it Wf¥re 3l 31l Sfl, I8 989 AT T BN, I8 989 Al 89 2. (). ..
3ITYP! TR I I§ g8 HT YN, T8 A1 84 bl [ 3TYS ST P 3SR FIT-FAT N2 TART
1 Be11 81 I8 © [ HomTS! W8T BT appointment ITADHT IS8 A GaAT..... (GET)....

it ToU1 faor (STRIES) : “q SER-SER &I d1d 7 &R, IJg 971 b HRal I ger'?
..(Ta)...

2} IIRTE et TR 9 ARE A eI &, I MY AT I2 &1 § 3YD] FEl IR UG GAAl
L...(FIET)....

JuRraTEAE (. 9.5 FRAA): 39 ATy, 317y Fifergl. .. (Fagm). .

it IR 3redt: S 91T B 3EH ARG 11 RIawR, 2003 Bl FTId 3igR BfI=e 7 host city
contract BT fFerNT € TR, S contract & 37X I T &<l <1 s b Ta-He BT A=
ILHA BT, .. (FFET).... § IGHR G ... (FTGM)....

IUFHTAEIE (. NS0 FRI): 39 JFAL....(FFeT)....

27} RIS Sreit: § 1 3TUP! YGHR T 8T §, v o} ot = 38 812 19 g1 i a1 ot
ﬂﬁ"'ITI(ECI—CIEI'H) “The Federation shall entrust the CGA of the host country with the
organization of the Games. The CGA shall establish an Organising Committee...” 3R AR
S IGRING] Organising Committee BT BT “...which shall have legal status and shall delegate
the organization of the Games to the OC which shall work in conjunction with the CGA and shall
be jointly and severally responsible with the CGA for all commitments including financial
commitments.” ... (Interruptions)... R, ST dT& 3Tl TR, 3EH ARG ... (JTIM)...

IuqTeede (M. N, FRIA): 319 76! S AR ... (Faem)...

off 71R¥1E 31t I 01 IR, 2004 B ARG B| TSI HHAST & e HHS! A8
BT TR §all, SRS drs! & 3G IThT Helde gail AR ITdh! IIRAT g foram 72l
HAHTS! AT BT A fHaT YUIST fhar? HHTS! AT Bl IR 991 & v Tdiwiet fohdar
AT? AP FH P AR ST UIe] & ST eiex, IR a1 * F T/ qurst fol. .. (aem). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let him speak. ... (Interruptions)...

ot ¥ a1t S=iv YU fhaT f Kalmadi should be the Chairman. ...(@aE)... ¥R,
ISP HHY PIH-BIF 7?7 396 T4 & ot oy g et off, S9e TR o * 99¢ JHR
3.0, ST A18d, SUd HRR & ARG AI8d, $oi g A bS] AIgd Bl qIRH

Sofde PR fordT o1l....(Faum)....
JurwIareas (M. W51, FRE=): g difeml. .. (Faum)...
37t <TRTE 3ret: I8 W a1 G Bl P baf HeAl?....(FIH)....

*Expunged as ordered by the Chair.
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7t fI< gt 9 qie &1 HIE @S &, A1 9 diaill...(Fahr). ..
it RIS 37t I/ AT 3R I 3 q7 311, (Faem)....
it . TG G (AT U<2): TS GHS H T2 AT, I I &R B A1 2 ... (JIE)....

il IFST STATA: IE | 8] B ... (FIUM)....

it SR qIfdT (SR : R, (FAIM)....
JurIareasl (M. .51, FRIA): wist iy aifdr i, ey 3fegl... (@em). ..

2} RIS 37l 319 § PIe BRAT ABAT &I TS & “The Hindy' AR & Il UST WR 1
BT 8 b I awh * 7 &R BT “The Hindl' & T8 UST IR BT 8, H 371 3301 Sicell ATeq i
qaoore faeamT =g fob d Sl G of, A1 SATET 48R B “When the United Progressive

Alliance Government — our Government — in 2004 tried to appoint the then Sports Minister,

Sunil Dutt, Chairman of the Commonwealth Games Organising Committee (OC), there were
loud protests from senior Bharatiya Janata Party leader, *.” orexe fhy s QW & BFT %QI

“He charged the Government, under which only the Indian Olympic Association (IOA) could
head the OC. The manner in which Suresh Kalmadi of the IOA ‘managed’ to become chairman

of the OC — and not a Government nominee in violation of the stipulation in the original games”.

.(TAYT)... IEFATTAT ATEd, MY G <ifTy, wifs &7 Wt FId &1 ...(ag™)... T 2,
TS 95 Bedl il ol ST oIl AT, $H G &l ATGd SIfgl....(FaeT). ..

it TH.09. SEqarferan: 9 I8 e o &, 31T 84 U8 1 UeT X8 B17... (). B
B T FRIL.....(FIIT)....

it w1f¥re 31t ife wferamie & 1€t vgll....(Faur). ..
it fora BRAR: SRl W) T3t &1, 1 oresT NI (ag)....
A Y. T @ T IR UST 8, 39 I AR B....(JaGM)....

THE VICE-CHAIRMAN (PROF. P.J. KURlEN): Please don’t display. That is against the
rules...(Interruptions).... No, he is reading; he is quoting...(Interruptions).... Please, don’t do

that...(Interruptions).... No, that is against the rules.
it fo g SfeaR: 97 == 2, |1 87 39S off 9 i1 A1RT..... (M )....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ahluwaligji, please ask him not to display
paper. This is against the rules. Sit down. You cannot display such papers ...(/nterrupt/ons)...

2} i wfeaR: **

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That will not go on record. Mr. Vinay

Katiyar, please, don’t do that...(/nterrupﬁons)... Ahluwaliaji, please ask him to sit down.

*Expunged as ordered by the Chair.
**Not recorded.
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He is violating the rules...(Interruptions)... Please, don’t do that...(Interruptions)... Prabhaji,
please, don’t do that...(/nterrupt/ons)... No, rules are same for everybody...(/nterrupt/'ons)...

3mg 3fSgl...(Faem)... I3, afSyl...(Faem). ..
3 o AR *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, don’t do that...(Interruptions)...
This is an unbecoming behaviour... (Interruptions)...

il frga STgR: 1Y Uge I dIfergl. .. (Fagm). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rules are same for everybody. Please, sit
down...(/nterrupt/ons)... Rules are same for everybody...(/nterrupt/ons)...

o} g wfear: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Vinay Katiyar, you are behaving in an
unbecoming manner. It is not proper. Keep the dignity of the House...(/nterrupﬁons)...

it fI g HRAR: SR IR 2, 3ER WIR 7] B....(Fagm). ..

THE VICE-CHAIRMAN  (PROF. P.J. KURIEN): | admonish them also.
...(Interruptions)... Sit down. ... (Interruptions)...

it fIg HRAR: 7R 98 MR &... (g )....

IugHrede (M. WO FRIA): SHI AR TE L...(FFEF)... 3T SH HR T8
2...(F@g)... M7 IfSV...(Fagm)... §9 dren 2 % 98 R T8 R...(F9u)... MM
fST....(gaem)...

3t Y. gFHT & IR, Y IO S dTel fB B 1 T8 GAL...(FAGT).... A ToRIq &
qret fHeit @t a1 T81 Gcl...(Fag™). ..

Iuwieread (. ft91. FRIF): M9 9fey...(Faem)... g dr i3y, (@agm). .
HICAR ST, 31T SST ....(FIEM)... I8 W) REFRE ... (FIIM).... 319 IfST.....(R@GH).... A7
MaeT 2...(FagM)... 39 IfSV...(JagM)... IR 3red! Sil, ... (JagM)... Please
address the Chair and adhere to the points.

2t RIS 3t TR, G31 ABAN &1 I8 IR ST U] b eirex 3t AT 93 &,
Pl SAERY SR whifa & |1 &9 SUB! a1 JrAl...(FIUH)... AUBT IJ§ 3T P
... (FTYT)... I8 MID...(JAYM)... WRARI ST UIET B A B...(FagM)... &
MY e el I E...(JIYU)... MY T 9T Hed T AR SHd 9% UR AW
g...(FagM)...

it foa BfeaR: 31 IR B9 USolH BRI &, (FaETH). ..
7} AIEIE 37ct W (318 UQ¥T): HedTs Pl I&1ed T8 BRdl. .. (FIH). ..

2} 1R1E 37t TR, 26 IRPER, 2004 P! (g AR 7 IS AR AR AI8d Bl T eHe
BI...(FIHT)... Itis the...(Interruptions)...

*Not recorded.
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M R ggHa @ W, g SAR...(F@UM)... &g &1 W @d & Is I
B...(FTYM).... IO G dTel T8l Gl (FTL)....

3 o BlAR: W7, g sraar &1 Mfew e 2. (Fagr)... 5. (=aum). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): See, there is nothing wrong in quoting.
...(Interruptions)... What is that? ...(Interruptions)... Quoting is okay. ...(Interruptions)...
You also quoted. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, when the Leader of the Opposition was speaking, he
demanded that all the documents should be provided to the House so that the Members may
know the facts. Now, the Member from the Treasury Benches is also feeling handicapped and
quoting from the newspapers. You have all the documents. Why don’t you read from the
documents? Whatever documents have been quoted by the Leader of the Opposition, either

you deny them or accept them. Why are you saying like this? ...(/nterruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ahluwaliaji, please. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Are we here to discuss the editorial or comments of the
newspapers? ...(Interruptions )... Comment on the documents. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ahluwalia ji, it is up to him to decide what to
talk. ...(Interruptions)... It is up to him. ...(Interruptions)... You cannot ask...

...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, he is quoting from the newspapers and you allow him.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He can. ...(Interruptions)... What is the
harminit? ...(Interruptions)... Please. ...(Interruptions)...

i f. ggHd W@ T SfRE TR B ... (JAYU)... T A L L. (...
Afere...(@aE)... ... (Faem). .
SHRI S.S. AHLUWALIA: He is a practicing lawyer also. ...(/nterrupt/ons)... He goes to the

court. Whether he quotes from the newspapers there? ...(/nterrupﬁons)... Speak with

evidence. ... (Interruptions)...

2} RS et R, § I8 FWAR Y Ple el B V&1 § b g1 b Tyl a1 8,
gfet 31 I8 YR < B A1 2 b ATIHT AT 9T IE.....(FaETT)... X ST Pl ST AT
o IS ST RS &...(IM)...

i fog HRAR: I= YR <2 1 AT 8. (FFE)....
it RIS Srcdt: TR (FauT)....

JURATEAE (1. W51 FRIA): FAT. ... (FTeT).... Seal dfer
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2} IR et IR, § IRIIR Bl T1 DA, § AGIR B DI B TR Bl § b 34
b ST AR Hea A1 ATeq F WITSAT A HeT & I8 a1 gaied TE B o qobell [P Herre!
ATEd Bl B! =T BT IS T I WY 3R 39 TR S84 ST (5Tl I8 BHR SRIIRI
H 2...(FaEm). .

il T9. 79, IEqaTteran: $97?

2} IS ored): § ST qamy < §, S T 9 BT 26 3P, 2004.

27 Q9. Q1. IS orIT: TRBTR fheyent of1?

it J1R1E 37cdt: TE 1 AT &I ... (Interruptions ). .

st TH.UH. AN FT WX el W PIs appointment BN, H W T fex

22...(FIU)... TR faqad ofi2...(@aem). ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ahluwaliaji, please. ...(Interruptions)...
it 1f¥re 3rct: TRHR FAR ofil...(FauT). ..

7t T91.79, Sreqarteran: fh 7 &8 T, 1 appointment 81 SITQHT 17 (AAET)... &1
DI T IR ¥ a1 Sgn?....(Faer). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No running commentary please.
...(Interruptions)...

31 T1.U9. IrEAIrT: a1 HTA a1 IR I &A1 SIem?.....(ag ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ahluwalia, please allow him to speak.
...(Interruptions)... Let him speak. ... (Interruptions ... You can reply when your turn comes.

it AL.91. R 9eR (JI9RM): 9519 $AR AR AT S 7 HET 3iR MMUSH! TRBR - 77
foranl...(sgagm)...

it IS 37 SEFAT AT |IEd. .. (FIgM)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ahluwalia, you can reply later. Please
allow him to speak. ...(Interruptions)... Please sit down Ahluwaliaji. ...(Interruptions)... What
is it? ...(Interruptions)...

37 T1.U9. IEIAIrT: d AR HIF U, I7h 19 qa1gQ?.... (g )....

THE VICE-CHAIRMAN (F’ROF. P.J. KURIEN)I Ahluwaliaji, you can reply later.
...(Interruptions)... Mr. Ahluwalia, you can reply later. Let him speak. ...(Interruptions)... Mr.

Alvi, address the Chair and proceed. Don’t argue with each other. You address the Chair.
...(Interruptions)... Anluwaliaji, please ...(Interruptions)... Let him speak. Let there be order in
the House. ...(Interruptions)... Please cooperate. ...(Interruptions)... Please cooperate.
...(Interruptions)...

SHRI RAASHID ALVI: Sir, | need your protection. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | am trying to protect you. You please
proceed. ...(Interruptions)... Don’t fall into arguments. ...(Interruptions)... You proceed.
...(Interruptions)...

ot if¥re aret: TR, Wkl Sie7ert oret 3 Sl YRl SOw §, 9 9% § A€ ALl g, I8
clarify &1 BRI, $AfAY H FoIgR u{,un “Mr. Malhotra, on October 26, 2004, said it is the

prerogative of the IOA to put in place the Committee to organise the Games”. T GEE Tl sﬂéﬁ
e PTs AFETIR TS BHT A1RY, ST DI IRGTIR BI9 A1_Y, I8 317 BT organize BRI

3 JdR Got: IR, I Y I 1 FaTG % 2004 H... (FET)....

SHRI RAASHID ALVI: “Nowhere in the world ...(Interruptions)... be it Olympic Games or
the respective continental games ...(/nterrupt/ons)... that the Government takes over the
organisation from the National Olympic Committee”. ...(/nterrupt/ons)...

SHRI BALBIR PUNJ: Sir, just one clarification. ...(Interruptions)...
JuRraTest (M. o1 FRIA): 47 S, oma dfS1...(Faem). ..

SHRI RAASHID ALVI: “Mr. Malhotra was reported to have blamed...” ...(/m‘errupi/ons)...
“He said he was not personally opposed to Mr. Sunil Dutt.”

it Y. 99 @: W, TS Al too much ... (FGHM)...

Igaread (. 9. $RIA): BRIR S, ama 9fSyl...(=@gM)... AT$T decorum
maintain BIFTYI 3TedT S, 39 ifery]

s} TIfd¥re 3rcet: X, § §gd important quotation g &l _EZ'I He said, “Personally, | am not
opposing Mr. Sunil Dutt.” — AR®R dTec 2t fh wicd ffirex &, oifd s AR wegmn
St 9 wer fo § personally SECAEEIEEE] él — “But this is complete sidelining of the IOA and
that may lead to negative repercussions in the sporting world”. 37X W N fear I, ar E{'\Pf
sporting world TaTE 81 ST Sieell STl 5 Udh §1d dal fb T STefgg] Wgde &= g1 41 7S,
I I PV T “Mr. Malhotra went on to say that Commonwealth Games Federation
must be registered as a company.” MY YaRTol AR 38 & ! fasr PHR HeelAT Hled I werfe g
Ud JABaT IVRTE ¥ BT A1RY MR I Bl 1 BRI AT R, W] HE Bl Ah A
I8 T ... (FAUT)... TR1 B8 BT AGHS I8 © [ 37T 89 I8 AR] 989 I8l R S B I8
g...(FAYM)... T GRI 989 3y IR I8 & [ CAG &I T RUIC o1 51 3R 39 RUIC ot

e RR....(FagM). ..

it foa wfeaR: S0 99 foha=T SudT Widhd gaTl....(FauT)...
Y . g7a W9 TR, TE T B IR T, B9 B TP IS SN2

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Katiyar, it would not go on record.
...(Interruptions).... Mr. Katiyar, it would not go on record. ... (Interruptions)...

it Y. T a: TR, IR-TR TE 3ol IS PR Alel VB &...(FIU)....
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SHRI VINAY KATIYAR: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Katiyar, what you are saying is not
going on record. ...(Interruptions)... IfSY...(FaHT)... dfS...(FGM)... Nothing will go on

record. ...(/nterrupt/‘ons)... Only what Shri Raashid Alvi speaks will go on record.

...(Interruptions)... Nothing else will go on record. ... (Interruptions)...
SHRI VINAY KATIYAR: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is not going on record.
...(Interruptions)...

SHRI TAPAN KUMAR SEN: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is not going on record.
...(Interruptions)...

SHRI VINAY KATIYAR: *
SHRI TAPAN KUMAR SEN: *
el wran Re: *

AadI S AT § o w3 (sft oita ggp): MU ofiex Bl g9 9gd wif | g, 31
19 98 91 72 & 1 3 f = A SrT-eT 7 SR (FFEH). ..

IuraTeAs (. N9, HRIA): g off, v, (@agr)... 3mg 4 IfSv...(=agm). ..

Mr. Katiyar, it is not going on record. ...(Interruptions)... It is up to him. ...(Interruptions)...

Allow him to speak. ...(/m‘errupt/ons)... You can speak when your chance comes.
...(Interruptions)... Please sit down. ...(Interruptions)... You can speak when your chance
comes. ...(/m‘errupt/ons)... Mr. Alvi, you continue please. ...(/m‘errupz‘ions)... Bl %fIQ, g

qiferyl
37t <TRTe Sret: TR, H U SRR BT S AR ST Urey.... (aem). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don’t look at them. You address the Chalir.
You say what you want to say. ...(/nterrupt/ons)... You just say what you want to say. Don’t get

interrupted or attracted by them.

2 RS sredt: W), yrferamde | U9 91 781 il & b STeat A Sl arer 8, did Sy
..(TAET)... B T I1d FHel S (FILTT).... TAIHE F <R I B BT T8 axID]
oIS 8 Bl

JurTeAs (M. o1, FRIA): 3 aiferg, qifem

it TRTE 31t TIferImic & orer Tl a1 $1 ST 51 VAT 181 © 6 3 2R Hamd &30
3R SreraT TE T B B AT 2. (FIHT). ..

JURATEAE (. W51 FRIA): 3T AT 1 Please come to the subject.

*Not recorded.
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off TIf¥re Sredt: g ART ST, ART AR-IRTET Rt 549frT § b Hfiosh &) v RUie ans
IR ool &1 9 RUIE 3 %81 fh ISt A8d & Yurseic § YIuHsl &l 819 B

R, § BT AL .. (FTT).... § HE1 AT, PIRC SR F AfEhd 149 F <R Igd
ITE. ... (FIET)..... IS BT e I8 781 8 6 98 I < b SRR B a1 giferdt 8§ 3R
WRHR fhad! Tige Rl 81 W), I8 ReeR Hiosh & 781 21 st &) ey Rk in

relation to the accounts of the Union and of the States &l That’s all. Then there is a full stop.

S I18 ATt B BIg A Rrer 78 &, (agm). ..
TS A HER: W1, I Yol IR FTITHIG ... (JGM)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Not allowed. ...(Interruptions)... No.
...(Interruptions)...

it faspw ot W%, ST HIRCIRAT &1 7. ([AGM)...

A Ram< e (((ER): W, ¥ wEe it i< 2...(TagM)... ol w6
PIRCSYIAA dA1S! 8 3R 30b IR 4 O TRE A AMHI G I IR B 8, I8
PIRCSYA FIS! BT YA 81 &I 81 ASH TART HIGTh 2awer € 3R o1 ave 4 I8
ISl o) Blerdmehl 33 32 €, 3 59 o ISl & Raelid 721 aidd davd.....(FaeT). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He is saying on policy matters.
...(Interruptions)... He is speaking on the policy aspect. ... (Interruptions)...

#} faspa qt: BR, QST & PIRC SRS Sie! Bl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He is not denigrating the CAG, the person.
He is speaking on the policy matter. ...(Interruptions)... No. ...(Interruptions)... | will see this.
...(Interruptions)... TRTE St, YT GTT STeal WH BINY...(FIIM)... | will look into the
records. ...(Interruptions)... | will go through the records. ...(Interruptions)... Let him

complete.

Maeht 7 fg: 9, 959 § GIvsll & $UR 989 781 8 Gadl, dfhT T Ja
I R H Sl I B8 B ©...(FIUM)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If there is any personal aspersion against
the CAG, | will delete it. | will expunge it. ...(/nterrupt/ons)... He is speaking on the policy
matter. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, it is not a point of deleting the words or allowing the words.
The point is whether we can discuss the conduct of the CAG in the House or not.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We are not doing that.
...(Interruptions)...

SHRI S.S. AHLUWALIA: | want your ruling on this. ... (Interruptions ... Can we discuss the
conduct of the CAG in this House or not? ... (Interruptions)...
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THE VICE-CHAIRMAN  (PROF. P.J. KURIEN): | wil give my ruling.
...(Interruptions)...

SHRI'S.S. AHLUWALIA: Sir, please give your ruling on this. ... (Interruptions)...
it R fart: 97, I8 59 JavAT &1 927 IO ... (JaeM)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let me reply to it. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Can we discuss the conduct of the CAG in this House or not?
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | am giving the ruling. Please, Hon. Deputy
Leader of the House raised a point — even though it is not a point of order — | would like to
respond to that, other than through a substantive motion, the CAG cannot be criticized. Now,
please ...(Interruptions)... | will go through the record. ...(Interruptions)... If what he has said
amounts to criticism of the CAG that will be expunged. Now, you continue.

SHRI' RAASHID ALVI: Sir, | am not discussing about the CAG report at all.
...(Interruptions).... TR, § A1 Y& I 914 H8 8T § [ LTSN, o RU o fswpa 721
ST FepalTl WLUSH. BT RUIE B gfame o= herel 781 {6y S Fabd ... (raeT)..... L. Bl
T B a1l LU B R 9.0 ). & 9 S 3R 98 39 WX 319+ Rare <3 &
YT Ig 914 F8 &1 §....(FIG).... A, § F8 2T E, ... (e )....

Syqarenet (1. |9 $RI): RUIE & IR # et wavd £...(Fagm)....
s} T1fd¥re sredt: Constitution H%W(W)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can speak about the report. No

problem.

Y iRre sre): § ygT =R €. . (FAUT). ..
JuraTest (. o1 FRIA): 39 aifer

N} RIS sredt: 3o o=l @1 TaRTST 72T BIMT ANRY| #RT e & o § 30 R YR 3nfcapar
Tl Ug 3BT El...(FAU)... § Ryt s € &8 =T § fF...(JaU)... The CAG exercises
such powers in relation to the accounts of the Union and of the States. Qﬂ.Q.Gﬁ. BT IETIR B
o T8 Union 31 States & accounts @I @I BX b R T2 & 3R T Terd 1 539 3ferrdT
AoSh @ R B AR TE BL..(FauE)... H Ried w® pa 7@
PRAT....(FIET)... H Ruled W f$H9 &1 HRAIL....(FILF)... A H Fedl a1 I8 &
... (cgaam)...

SHRI'N.K. SINGH (Bihar): He stuck to the Constitutional duty. Mr. Vice-Chairman, Sir, he
has mentioned about the Constitution. | wish to submit, Sir, the CAG has performed no more

and no less than the Constitutional duty and the message given to him.

THE VICE-CHAIRMAN (PROF.P.J. KURIEN): You can mention about that when your
chance comes.

257



4.00 P.M.

3t AIRE it # off A1 T8 e @ § 5 DS B BiegEEa S g Bl
1(2YI...(RIEM)... CAG cannot go beyond that. # SHSP @l IR T &g @
22...(Faum)...

it Rrars Rrardt: 9R,...(JagM).... A RIY M IE &l...(JAGM).... A RIT AIE &
o <. 0. S0, ...(casm)...

SHRI'S.S. AHLUWALIA: You have given your ruling. In spite of that he is criticising the CAG
again and again.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude your speech. You have
taken 33 minutes. Please conclude.

i IR It W, I o @B T W TL..(JIUM)... 3 @ ogw
2l...(FauT)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. 3d 34 Pis
b \)J’IQI...(EH’GT%TH)... You have taken 33 minutes. You please conclude, Please conclude. 34

S DIAYL....(FIYM)...
it <1f¥re 31t ¥R, Wl 91 I8 © ... (Faum)....
it fo g SfeaR: wR,...(Faem)... [ oRE 4 AL, 7. (@gH)....
THE VICE-CHAIRMAN (PROF.P.J. KURIEN): You please conclude.
it <1RTe 31t TR, W 91 I8 © ... (FaU)... FACH & 9 HAL...(FauT)....

Iu[HTEdEl (M. NS FRIAA): NI Beae[s BIRTTI... (). 3MMUD 34 AT 81 1Y
l....(HTHTT).... 379 AT HIIS DIVAT. .. (FTLT).... 3T HILS DITYI. .. (FTLTT)...

it fara wfeaR: SuwTee Sf,...(REUM)... 3179 §94 foQ ... (aem). .. AU
R QR IHY S B B...(TI)... IHDI TS HIAT 2 FT7...(FTEM)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Katiyariji, this is not a dignified behaviour on
our part. Please sit down. You are always standing up, standing up, standing up, standing up

and interrupting. ... (Interruptions)... HfSTR ST, T VAT 9 HRU| ...(FGHM)... BieIR S,
AT UHT AT HIYI IMT IfSYL.... (L. ¥ request I8 & P 31T I3 ...(Tae™)...
BTN i, MY q%ql...(wquw)... Wil 319 é‘%ﬁ’l(al—c{?ﬂ:[) Mr. Alvi, you please
conclude.

it 1R¥Te et TR, TR A U™ e W &, 41 H conclude B ML (FaUM). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, you conclude. ...(Interruptions)...
Two minutes. ...(Interruptions)...

it foa BfeaR: T=...(F@E).... A A BRAT Bd AR ?.....([TGM). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Katiyarji, don’t make me name you.
...(Interruptions)... Don’t force me to name you, Katiyarji. ...(Interruptions)... Katiyarji, don’t

force me to name you. ...(/nterrupﬁons)... Now, please go ahead.
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it TR Sredt: TR, e 91d U8 B b Ry STt Tt aRIS) W] @Sl B S © {6 af
B AT HT 9fT < <Y, 1 89 U 9fcd HIF Bt W o1l 39a1 R T2 intention B, 9P
3TN BIg TN intention T8I Bl...(FTHT)....

il wrn e W) (r9eT)....

SHRI VIKRAM VERMA: This is not the subject, Sir. ... (Interruptions)...

it IR Il TR, J AR ... (FAYM)... IGIWT B A DI Ioig d IFDI BT

TSI, SHH HUR corruption P charges l...(FTHTT)... 18 AR HRIS Bl JSAT BT ool
ATl...(FII)... TAFY A ITD dacl FARI TG HICHT AT8d ol...(JAIM). ..

JURATEAE (. 9.1, FRAA): $YAT 319 3177 conclude BIRTYI.... (FTETT)....
it 1RTE 31t TR, 3 e ST, .. (FIuT)....
IqqUTEIE (). 9. 'gpﬁ'qﬂ): B, (Interruptions)...

it 1RTe 1t R, H US 91 BT B AU 91 FHTG Hadl. .. (FTET)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): One minute. ...(Interruptions)... One
minute. ...(Interruptions)... Only one minute. ...(Interruptions)...

IuRrTeAE (M. NSt FRIA): S &, A9 T (HTe H 7T a1 FHT DI

it 1T STt IR, WHIRT A1 BT, T8l 31T §P! WTHIR A1 BIFRTI... (REEH).... TR,
ATl R Flcd &1 81 8, dicth JoRid H “FoTaM 3R JHa™” & 3G 500 HINS DI
IZAT BT Igedt 7 A1fad @t ... (FAI). .. 37T TART TG el ST IR 8, AT AU TRE
<Raul...(Faum)...

SumwTeas (M. TS, HRAA): FUAT 37T M conclude BIFNTTI...(ETT)... 3F 3T
conclude HIYI...(FGEM)... Okay. That's all. ...(Interruptions)... Okay. Conclude.
...(Interruptions)... HUTT 3 A conclude DIl ...(Interruptions)... Next speaker.
...(Interruptions)... Next speaker. ...(Interruptions)... Yes, please speak. ...(Interruptions)...

Please conclude. ...(Interruptions)... That is over, Mr. Raashid Alvi. ...(Interruptions)... Mr.

Raashid Alvi, that is over, please. ...(Interruptions)...

37t TR et ITRTES & 3fER 44 BRI B JSAML.....(FAET)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ...(Interruptions)... Mr.
Prasanta Chatterjee. ...(Interruptions ... Mr. Prasanta Chatterjee. ...(Interruptions)...

it <1R¥re aredt: fIgR & TR # HWigsht &l RUIE 21...(Faum)...

IuareAs (M. RS, FRI): IR sredt S, Fuam Mg Y. (Faum)... M9
9fSTI...(JGIM)... Mr. Raashid Alvi, sit down. That is over. ...(Interruptions)... Please take
your seat. ...(Interruptions)... Mr. Prasanta Chatterjee. ...(Interruptions)... RTRT& 3redl ST,
HuAT MY dfSYL...(FAY)... 3T dfSYL..(FTY)... Please take your seat.

...(Interruptions)... Shri Prasanta Chatterjee. ...(Interruptions)...
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7t JTRTE e R, H 99 BEA....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He has taken the floor. | called him.
...(Interruptions)... | called him. ...(Interruptions)... Raashid Alvi, please sit down.
...(Interruptions)... | called him. ...(Interruptions)... Raashid Alviji, that is over. | called him,
Mr. Raashid Awi. ...(Interruptions)... | called him. You did not hear what | said.
...(Interruptions)... Your time is over. Only six minutes are there. ...(Interruptions)... You have

taken 39 minutes !

27} RIS STt AR, § e HgT, WK R Al BR S, ifdhe d 3R7cy aleidl iR rorarg
el (ag). .

Iyqured (. NS FRIA): P 8, 3@ 39 fSYI...(FGGM)... Please sit down.
...(Interruptions)... Shri Prasanta Chatterjee. ...(Interruptions)... Shri Prasanta Chatterjee,

please. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): They have done. ...(Interruptions)... He has

also made a good point. ...(Interruptions)...

JuwareAs (. 9. PRIe): Ay, afSy, why are you disturbing  him?

...(Interruptions)... Why are you interrupting him? Sit down. ... (Interruptions)... Why are you
speaking? ... (Interruptions)...

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, CAG, in its Report, has classified the
events. Date-wise they have classified. And we all know, and we should know, the CAG has a
very well organised system — and it is being proved — to prepare Audit Paras through various
stages. Why? This is very important to note. Because there is a continuous attack nowadays

from the high levels, to attack CAG. For what? To create pressure on it?
SHRIMATI BRINDA KARAT (West Bengal): Correct.

SHRI PRASANTA CHATTERJEE: That is very important. The whole nation will go

jeopardized if this is continued. The Ministers are here.

They are not intervening. There is pressure from high places, high sources. This is what |
want to point out at the initial stage. The Leader of the Opposition has narrated the events and
some of us have also gone through the pages. The first meeting of the Group of Ministers was
held on 25th October which was chaired by none other than the Prime Minister. He is not here.
He should be here. | think, he should reply. He should reply and not the Minister. Interestingly on
the very next day, on 26th October, Shri Suresh Kalmadi wrote to the Prime Minister suggesting
that he should be appointed as the Chairman of the Organising Committee. On 11th and 14th
November, 2004, Shri Sunil Dutt, the then Minister of State for Youth Affairs and Sports wrote to
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Shri Arjun Singh and the Prime Minister respectively expressing his surprise over the adoption of
a resolution by the I0A appointing the President of IOC as Chairman of the OC. Notwithstanding
his being the President of the IOC, he was appointed as Chairman of the OC. In the letter, Shri
Sunil Dutt, pointed out that the decision of the IOA was not in conformity with the decision of the

Group of Ministers, which was chaired by none other than the Prime Minister himself.
SHRI TAPAN KUMAR SEN: Who is to reply to it ?

SHRI PRASANTA CHATTERJEE: Everybody should take note of it. It is not a case of an
individual. On 6th December, 2004 the Prime Minister’s Office in the note said, “An Organising
Committee and Executive Board responsible for the conduct of the games and formulation of
Sub-Committees to be chaired by Shri Suresh Kalmadi..”. Who is this Suresh Kalmadi? He is
the President of the IOA. The Prime Minister directed — | have got a Xerox copy of the CAG note
here — that “he may be considered as Chairman of the OC by next meeting of the Group of
Ministers”. So, the PMO recommended the name with this direction. The Group of Ministers
held a meeting. There was definitely some conversation. In the next meeting the Prime Minister
sent a note, a direction, that you make these things. In its third meeting the Group of Ministers

endorsed the views of the PMO on 29th January, 2005. This is the crux of the issue.

Thus, Sir, a decision was taken by the Group of Ministers on 29th January, 2005 at the
direction of the Prime Minister, though it was not in conformity with the decision taken by the
Group of Ministers which he had himself chaired. So, convert the body of Government into a
non-government body without any Government control and accountability. In the era of
liberalisation our Prime Minister is for privatisation. This has happened. ...(/nterrupz‘/ons)...
There should be no Government control. There should be private control. There should be
private control without any norms. These things have happened. In October, 2007 and again in
November, 2007, Shri Mani Shankar Aiyar — he is there — as MoS in the Ministry of Youth

Affairs and Sports, drew the attention of both the Prime Minister ...

SHRI MANI SHANKAR AIYAR (Nominated): Sir, | was not the MoS; | was the Minister of
Youth Affairs and Sports.

SHRI PRASANTA CHATTERJEE: Oh yes — | am sorry and the then Finance Minister
indicating lack of control of his Ministry over the OC. The then Secretary of Youth Affairs, Shri
S.K. Arora, had also indicated to the PMO about the lack of control of the Government over the
OcC.

These things have happened. It is important to point out, Sir, that the OC was registered
in such a way that Shri Kalmadi became its Chairman by name and not as ex-officio President
of the IOA. Why? Who will reply to it? We want the reply from the Prime Minister, not the
Sports Minister, Shri Ajay Maken. The Prime Minister should be here. Why didn’t even the Prime
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Minister interfere at that stage when it was registered by name? He said, “Oh, it is a coalition
dharma”. He said, “l am an honest man”. Nobody questions his honesty. We have heard it
many a times during the days of 2G, KG Basin, etc. Thus the gate was opened to spend crores

of Government money by a non-Government organization without any Government control.

In September, 2009, the President CGF wrote to the Prime Minister expressing his doubts
about the ability and capability of the OC. Then another situation developed. A letter was sent to
the Prime Minister on 26th September, 2009 by Shri M.S. Gill, MoS in the Ministry of Youth
Affairs and Sports. Prior to that, the CAG — they have started criticizing the CAG — made a
mid-term study and submitted a brief report to the Government in July, 2009. The report
stressed upon rethinking on governance model for the Games Project. They had cautioned. Who

will reply to it? The Prime Minister should be here.
SHRI TAPAN KUMAR SEN: Sir, nothing is post-facto.

SHRI PRASANTA CHATTERJEE: Sir, the nature of support went to the extent of allowing
spending of money by a non-Government body even though it was public money, that was
showered from the Government Exchequer. That is not all. Excepting late Sunil Duttji, both the
MoSs in the Ministry of Youth Affairs and Sports were dropped from the Cabinet at the first

instance of Cabinet constitution or reshuffle.

SHRI SITARAM YECHURY (West Bengal): Sir, my good friend, Shri Mani Shankar Aiyar is

here. He is smiling and laughing. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN)Z Just a minute.

SHRI PRASANTA CHATTERJEE: The people of India do not believe that their Prime Minister

failed to understand the strategies of Shri Suresh Kalmadi. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Chatterjee, you have taken one minute

extra. Please conclude.

SHRI PRASANTA CHATTERJEE: It is impossible to believe that an economist and as a
person, having long experience of administration, serving the RBI and the World Bank, simply

failed to take appropriate actions in time.

The then Union Finance Minister also cannot evade his responsibility. Suppose, | am

making a mistake as an MP. My leader is here. Can he evade his responsibility ?
SHRI SITARAM YECHURY: No, | cannot.

SHRI PRASANTA CHATTERJEE: Can he avoid his responsibility? So the Prime Minister
also cannot avoid his responsibility. ... (Interruptions )... Who is responsible for all this? Who will

reply to this? | want to know, the entire country wants to know from the Prime Minister: why did
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he fail to resist Shri Suresh Kalmadi in time? When his Minister drew his attention, he kept mum
and did nothing. These issues need to be replied to, Sir. From Rs. 1,200 crores to Rs. 18,532
crores...(/nterruptions)... There were many irregularities in tendering contracts; without tender,
an ltalian firm was hired by the OC. Then giving contract to ineligible firms; involvement of Delhi
Chief Minister’s Office in purchasing products and equipment at highly inflated rates. Delhi CM’s

involvement requires a serious probe.

Till that time, she must resign. Also, the role of corporate sector should be investigated.
Today everybody knows that Shri Kalmadi has made money. But what about the role of the
corporate people? Such people should be prosecuted. They should be arrested, and the money

should be recovered. That is the crux of the issue.

Sir, with these few words, | conclude my speech. | would once again demand that the
Prime Minister should come here, and he should reply to the discussion, not the Ministers.

Thank you.

ot Rrare foarst: SuguTeer S, The Leader of Opposition & dT& ST wielT UIET & AR
J TAT9 81 BT AT, Al BT UIS] &l daRI 3ol I8! 21, I8 Pls STard 781 i 87 A7 g1 597
1 P TTER forar 81 X1 & T ST Adenfe demd € — SN CAG 7, S99 UR 31§ WK B IR |
&) &l 81 2eT 21 ol 8RR XIRIE ofedl |Ted % CAG & R W il $B el, 4 Ugel 3! 78l &,
I UBA 3 WRBR & bfede AfRER 26 Spectrum & FHI CAG TR B9 fdhar o)
<ifAeT & STRY 79 TSR | CAG T T3 a1 AT, 31 39 dX H Constituent Assembly BT T
%ﬁ?ﬁé‘@ﬁﬁ%ﬁﬁ%&ﬂ?ﬁ&aﬁing Committee & TIARHT & - &} d1.3MR. IFESHY
T8, CAG & IR | I7a! a1 et off, SHD! H7 4T S CAG B SRR & aRTaR wosn
2, afc I8 F1 2 fh CAG, SRR A ¥ SAT&T important €, AT f <91 3 o & <11 T
@ BIA1 2, 98 U1 o wavrg & forg faan w1 7, S99 9w & forg @ giar 2 a1 =78, S i
BT Pls OUAN Al &1 BT, T§ WA CAG BT M 8l I8 d1.37R. FSHR A8d - Hal
2...(IYTT)... T 997 81 X&T 27 &1 A1 CAG W §HAT 1 X&T 21 I8 1R e o1 fawg 21

IUGTETE Sfl, W AT The Leader of Opposition ¥ SI $B &8l § R I
documents &Y &, I DI Al STATT HieHT UICT BT 3R A &1 AT 1 IV Sl $O Pel,
I SARIRT H B 1 AET g b 30 STaRI, 2005 BT BrTde TR & I Ministry of
Youth Affairs and Sports E Tdh I Hd Ga-HAS g0 eﬁgq mﬁwiﬁ, \_rﬁf%l?[q%ﬁ, £l
o). g &1 sregerar 40 7 21| S HI-HACT Bl I8 Sargas! ol g 2 {6 1 Al financial
deals BT, STep! I8 JURATSST BT 3741 fewaRH |18 i 90 gV &, U1 78| d B8l <ol 1Y,
H I I A1 A8 § (b A8 S <1 A B |qa-PpAc] a1 off, 79 i e 3 b 59
ey # ST 41 financial deals BRMT, Id! I GURATSS BN, AT ATSIS @ 7 81, T I8 I

U guRATES fhar?

SUFHTEIE Sfl, BrTdeel IR H 91 8 X811, I8 [l 3 four ganm &1 o fiie #ifsan,
godg I HIFSIT TR a4 4 I8 fe@re 9 f [P aRe A gei e eI v g1 gei Ie 2
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T #3111 I8 93 §U A, I9 WA Nuclear Liability Bill U= @l 81 Ra! 2T 3R 1 & I Bl
o1 fob H7 AT & b 3T Nuclear Liability Bill TR 3191 ST BT Ti IR o1 &1 &, <ifeh agt
faeelt 2rey # SrATaeRr IR & A § TR ST @) BTl IR I I &I I T2 1,
IR AT 59 YRTAR & RIATh e 3§ YUl YT &fd W oIg BIAT, I H AT ATl
eI gy, VT & & o BIE a1 v 7S 81 et Al g e oft 99 g0 €, § @t
TEA gouTd HRAT g, I8 3MER BT gl 37 Grilel &< ofl, il 34 99y Wied fAfRex 3, 9 318
QIR 3TEH & 9, T film actor U, Wb S dTas[g Sd! YT fSrelt geag H ST &9 gon
o1, I ITP! HPT 3R < H S ARIbarg AT, ISHH I7d! AP W FaTd I 8| I
JATEHT <1 95 UTST 31k T& o A1 FetalM o o1 {6 fh avE 9 Wi MR &1 3|t
IR | TSTIT 7T, T8 I8 Ga okl ATI I8 [T 3 arza Sft 7 forean o, frer Arga
foran o1, S a1e I WRBR T YR e o7, I8 a1 |qel 3 781 3wl 2

clieY it ISR 7 Bel fh erHl SR 3 SfSAT | I o & a8 3T IR
BHAATS! DI ECHI, A1 F FHT 3P e # I8 a1 o1 &1 off {6 9 TR A e 81 AT &,
feell @ TRHR ¥ g TRE W 99K TS & A W M e T8 8, TF FT 6 9A1 I
TN ST R&1 8, $9 %8 W S1d Gl <% &I FHfy 31 e 81 We! oY, A1 I9 I9YT 59 WRPR
B e R T Gell? SU THI WBR 1 a1 781 sia fpar? iR a1 3R, S 9 ifH
ey o1, S9 999 & Sl BIg- AFRER 91, 9 396 g J SR I7@] Sadas! af Ts o &
BTSRRI HeR | ST 41 Stel BT, I UR 3{TUe] IR R 2, 1 H I 9 AT fAfed &
éﬁ?ﬁm@ﬁ, including then Finance Minister Shri P. Chidambaram, W"ﬂﬁwm%’ﬁ?
PIETIR! T H 1 Al < g%, ISP STAEE] S R 41 € AR IT! Al 37 a1 BY AHTS <l
I o P! SN STaTace! firell off, IHeT I fFaed Fi 781 fhar? 9 9ga o1 3R 9gd
P STEH AT S 8, Al FAT 81 S8 1 31 STa1eae! bl e fpar?

IUFHTEIE] HEIed, AT ¥R H §HAR <2 & AN S1d I 8, Al 9l T8l b ave 9 d R
ST BB 91 B 32 7T <9 H 39 I8 W IETOR 8, 39 &9 9 GRGRI AHRT 3R TGN
g BT I P A1 T B, S9 < BT URIE SR 18R 11 2, Al {53 IRE A T8 bl b
QT & A1 371G 371G FHATHR 91 BT &, T 91 W1 7T | 781 31Tl g1 gaferg # amden
T o oiTeR 31T YIRS = S \aTet I3 &, S JaTall & STarg e a1y &iik &4 S
Fel {6 Tat w7 eee arR Sft Hiv(g €1 3 W 39 99 wWick et 3 oik g8 forar om §
3 IR IHI G ¢ 6 95 AIHATS F AT I HA ATl IEH B, Sl &9 w5 o
39 989 H §@d < 3R 91U fh aRelt fRAT a1 872 WEIGY, I8 IRBR 9T B AT D T8 2l
T WER 7 IS B BT AR FY AT 81 SN TRBR Y I[STHIY DY 6T 7 B Ab, ofd
JHD! el 3AM T Bl X&! 8l, S UR AP 7 Y, HIg BRIATE] 7 BX, Al I WHR DI 597
Hwh H TS HR DT AMYDR TE| &, YS! DEDR H STUH! AT FHE DRI Gl

SHRI SITARAM YECHURY': Sir, | raise a point for clarification. Who will answer to this
debate? There is no Minister available here. If the Government has decided that Mr. Mani
Shankar Aiyar will reply, | will be very happy.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Cabinet Minister is present here. Other
Ministers are also there. ... (Interruptions)... 31 S, fST...(FTE)...
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SHRI SITARAM YECHURY: | will be happy if you have decided that Mr. Mani Shankar Aiyar

will answer to the debate.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, the Cabinet Minister is here.

...(Interruptions)...

2} A e (SR U< 9T): SUQHIEIE Held, B9 9 & ARFGRI o Hel & & 757 59
I 8, 99 S8 ST &, Add I8 © [ ST BT $haTd B ST ol G31 I8 Ped gQ 984
BT 81 X812 b HIRA B AXPR BT 3HaTdl T 81 11 2 fobedl 4t fawg & SR sl a8
Tuf # U1 T M {6 ARG ARBR BT 54T 91 < b SR FRI=01 81 I8 a1 Faqd 989 B
T8l B 6 S Srdee] =7 gU, D! AT AT BT 1edel HiF 911 T, Y, 4l Y - Hig 9
3fedieT 99 <l AT HE@qU] a9 I8 & [ ARPR & S@E H 59 9 & TRIF GoI BT SIR]
PRIS G T, I8 U MY H Feaqul &1 Yo § el 71 [ 6-7 W BRI H I Wl 81 ST, a1
H 98T AR AN 1 BB 18 TR BRIS I 394 1 31erep, 1§ QA1 A1 §, ST o S w99 o
wicd AR 1 1a IR @al {6 YR S/ TRI9 2 39 A8 & A & [y Sug T8l 2
T AR BT g AT i I WAl P G B P GG 59 < H 59 AE P ARIT T8I ol b
TRBRI G BT GOUANT 3T AT AHfedh U4 B IC g3

I 91d 391 T R TS 37 TE I Hadd A TS| §8 [ R DI TRPBR AIHIT
IR Fig TSI oftl T IH BN P 9IS 919 39 S b HISTT, IRGIR MR ATdSI(+h S &
QART S Soall BT Yo BT A1 qaT #3501 St <7 $9P! S F g U gare] HACT a1 11 T
P F T2 ARI Il el S 39 RUE # 31 TR &1 S T W= H31 St 7 el b 59 59 /el
I 39 SAMER 3R aRes uemfe IfIart Bf ST Hac) BT 3egel 941 ¥ & fb g4 foedt @t
SORTHT 1 ST9HTh 81 BT 51 il I 9 RTE H {7 U1 SIQ, SHBT R PR PO R
s 1§ ST Ared § & o R a1d 81 TT? Y] FACT B RUIE 319 F 919 iR Aigsh
B R 3717 & 918 THIYD AR FID! YReT H Tl 81 SY, I8 U [aeTIdRI e 81 QT
S safer far 51 ka1 2 5 digslt 31 Ruid § Y- Il digwsi & SR o & 2l
HaTel Sl U G P I HAT BT 81 5 I 9 &R Il HerdrS! 7 Bl [P 600 FRIS
B 9 [T, 12,000 BRI BUAT A faeel & g 41 1 @ foar, afe g9 81 * €41 12,000
PRI 9 P 1l B84 984 g1 * 8, IUD Racl1 dRIaE! aai e 8kl 87 qard el
QRN 3iR BeTATS! BT T&1 &1 FaTdl I8 © b 39 < P N W I3 Y Afeh, fTTd IR H a2 -
H &9 I ST Yledr Had & b 9gd &1 SAMSR Yo w301 €, 31 I8 fewll v gy agd &l
@ 21 &1 § % 31eie WRA & yerar A Bl g8 WRaR & 999 93 o= @3 9 & — Y §
I g P A1 HEAT ATEd g1 VT ol gAY & [ S @R €, I fax [l ave o1
g e 71 F¥ie Wa F 59 <2 & WOl Bl e BT Ad 591 GRPR & dold gall 81 Sferg
PaA BATATS! BT A AP T AT 37 V8T ¢ & dei | Ud o Afth P14 a1 g
! TSl Ueh FEIR H WaR Bl © b 8T a1ex A S drel St Ay 2, S forg < ot
0T 31T, TS b SONTTIRA & AIhHARI = 3 41 DI HET b a8 I 3741 A1 78+ AP T8

*Expunged as ordered by the Chair.
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2, 31135 AT 9d $B R SITQT, UHT SP1 HE1 81 HElGd, H 3T b+ I Ugel 8 FHIT
DR ATl Gl H AU HOIGR) THSIT § aifcp SHR] W1 81 1 64 & b 3179 HH a9 <
HqBIgd, 9T 71 U IR A a1 el ol ST aIdl | 3T+ FEAfT ST gy H Rith g1 dg
e § b g w31 & ur 3l W) Y B, s haH ISThR AU Weo Bid Bl 39 H 8 Weo
T BT YA PX, §7o1 Teal b A1 H JATIH] g=ydTe <<l g

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. We heard a very interesting debate and we
are having an interesting debate. It is not an issue between UPA versus NDA or between
Congress versus BJP. If there are skeletons in the cupboard of anybody, all the skeletons should
come out and the country should know what the truth is. The country should know who the
culprits are, who betrayed the confidence of the people and who have tarnished the image of the
country in the Comity of Nations. Having said that, Sir, as far as Mr. Kalmadi’s appointment is
concerned, the documents are clear, they are available. Prime Minister’s office had a key role. It
played a very crucial role in appointing him as Chairman of the Organising Committee and in this
House many documents have been referred. Now, it is for the Prime Minister personally,
because he is the head of the Government. Whatever happens in the Government, whatever
commissions and omissions that takes place in the Government, finally, it is the Prime Minister,

the head of the Government, who should take the responsibility.

As far as the appointment of Mr. Kalmadi is concerned, the Prime Minister owes an answer
to the Parliament and to the nation. The Prime Minister personally owes an answer. Then, Sir, |
take this opportunity to congratulate our athletes and our sportsperson. They exhibited
commendable performance and brought a good name for the country. But, we should try to
understand how this whole event was organized. It was not for the first time that the country has
hosted such a big event. In 1951, the Asian Games were organized. What was the expenditure at
that point of time? It was only rupees five crores. Then, in 1982, the Asian Games were
organized. What was the expenditure at that point of time? It was only rupees fifty-five crores.
But what was the expenditure when we hosted the Commonwealth Games. | am having the
figures with me. In 2003 Budget, Rs. 1200 crores was the expenditure. But this got escalated,
and when we moved to December, 2010, it became Rs. 18,532 crores. It got escalated by fifteen
times. If you add all other expenditures, perhaps, it will go upto Rs. 70,000 crores. Who will
answer all these questions? Here, | think, the then Finance Minister, Shri P. Chidambaram,
must come to this House and must give an explanation. He was then the Finance Minister. Now,
we cannot go and ask the dead people to come and answer. We should ask the living people
who are holding positions in the Government. So, for the financial loot in the Commonwealth
Games, the then Finance Minister, the present Home Minister, Mr. Chidambaram owes an
answer. He must explain how these irregularities had taken place. The very same august House

discussed one serious issue, that is, the diversion of funds meant for the welfare of the SCs and
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the STs towards the Commonwealth Games. You will remember, Sir, that the then Finance
Minister and the present Home Minister, Shri P. Chidambaram, had to admit that it was wrong
on the part of the Government of Delhi. He had even said that that money would be given back. |
don’t know whether the money was given back or not. But the fact is that there were
irregularities, there were inflated expenditures, there were wasteful expenditures, and there was
financial loot. All these things are true. Who should be held responsible for all these things? Can
we say what has happened has happened and, now, the country should move on? How? Can
nobody be held responsible? | cannot be held responsible. | think, Sir, you cannot be held
responsible. But somebody must be held responsible. | think, those who are in Government,
they must be held responsible. So, the Prime Minister and the Chief Minister of Delhi and the
other Ministers who were a part of organizing the Commonwealth Games must be held
responsible for this loot of money. It was public money. It was peoples’ money. When | say
“peoples’ money”, | do not mean the money that comes from the corporate houses. We can
separately discuss the tax evasion and the exemptions given to the corporate houses. In fact,
they are also looting the country. But when | mean “peoples’ money” | really mean it is our own
peoples’ hard-earned money. How can this money be looted like this? So, somebody should be
held responsible for all these irregularities and this financial loot. And, there, | think, those who
are in power must be held responsible. There is one example. Sir, you come from Kerala. There
was accusation against two Communist Ministers, when the Communist Government was first
formed in Kerala, Mr. Thomas and Mr. M.N. Govinda Nayar. They are no more. When charges
were leveled against them, they willingly offered to step down and faced the inquiry. Such should
be ethics in public life. If charges of this seriousness are levelled against anybody, they must
willingly come forward and step down and must face the inquiry. When their names are cleared,
they can get back to their job. We have no objection to that. But somebody should be held
responsible for that. This country should know what the truth is. This country should move

forward. Otherwise, this august House may debate, but the debate will end in vain.

There can be arguments; heated arguments on this side and that side. Finally, what is it
that we are going to achieve? This august House must be accountable to the people. We are
accountable to the people. We should be able to tell the people that this Parliament is seized of
this issue. This Parliament has pinned down some of the people who are supposed to be guilty
for all these irregularities. That is what we expect. | think, seriously, the Prime Minister and the
then Finance Minister, Shri P. Chidambaram, should come to this House and explain what went

wrong and why all such things happened. ...(Interruptions)..
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All right.
SHRI D. RAJA: If we are not satisfied, we can ask them. Thank you, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Now, Mr. Kumar Deepak Das.
..(Interruptions)...

Re: FIRING ON FARMERS ON PUNE EXPRESS HIGHWAY

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, | want to share this information with the
House. The farmers who were agitating about diversion of water on the Pune Express Highway
were fired at and more than four people died and 15 are seriously injured. 4..(/nterrupﬁons)‘.‘ |
would request the Government to come and make a statement, at least, tomorrow.
..(Interruptions)... | request the Chair to direct the Government to make a statement tomorrow
because the agitation is spreading to different parts of the country. ...(Interruptions).. Three
farmers were killed in police firing on Pune Express Highway and 15 people are seriously injured.

..(Interruptions )... Let them take note of it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Minister may please take note of it so

that a statement could be made.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
RAJEEV SHUKLA): The hon. Member, Mr. Venkaiah Naidu has just brought this thing to our
notice. If it is so, it is a very serious matter. | will, definitely, convey it to the Home Minister right

away and we will come back to the House.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Now Shri Kumar
Deepak Das.

SHORT DURATION DISCUSSION

Statement regarding Commonwealth Games, 2010 and the developments

that have taken place thereafter — Contd.

SHRI KUMAR DEEPAK DAS (Assam): Mr. Vice-Chairman, Sir, this issue has been
discussed at length. Various hon. Members have explained the various points regarding the
CWG scam under the UPA Government. They have given some instances which make it clear
that the Government, the PMO, and the Delhi Government are directly involved in this scam. Sir,
from the very beginning, we have been constantly saying in this House that CWG is being held in

New Delhi and the Delhi Government is directly involved in organising the games. But the
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